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                      CIVIL APPEAL NO(s). 3023-3024 OF 2000

MOHAMED KHASIM                                              Appellant (s)

                        VERSUS

MOHAMMED DASTAGIR AND ORS.                                  Respondent(s)

(With office report)

WITH Civil Appeal NO. 3025-3026 of 2000

(With appln.(s) for correction and with office report)

Date: 08/11/2006  These Appeals were called on for hearing today.

CORAM :

        HON’BLE Dr. JUSTICE AR. LAKSHMANAN

        HON’BLE MR. JUSTICE ALTAMAS KABIR

For Appellant(s)                        Dr. Nafis A. Siddiqui,Adv.

                                        Mohd. Ishar Alam, Adv.

                                        Mr. Mushir Alam, Adv.

For Respondent(s)                       Mr. Mushtaq Ahmad,Adv.

                                        Dr. C.V. Zaidi, Adv.

                                        Mr. M.F.A. Shutteri, Adv.

                                        Mr. Khwairakpam Nobin Singh, Adv.

                                        Mr. M.A. Chinnasamy, Adv.

                                        Mr. Shakil Ahmed Syed, Adv.

           UPON hearing counsel the Court made the following



                               O R D E R 

                         Heard learned counsel for the parties.

                         Hearing concluded.

                         Judgment reserved.

                              Sd/-                                                    Sd/-

                         ( A.D. Sharma )                                     ( Phoolan Wati Ar
ora )

                          Court Master                                           Court Master
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